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(a) whether it is a fact that the 
prices of imported chemicals and fer- 
tilizers would go up after devalu- 
ation of the rupee; 

(b) if so, to what extent and the 
details thereof; 

 (c) whether it would not lead to 
chain reaction in domestic manufac- 
turer's prices;  whether it would not 

    also adversely affect the competitive- 
ness of some of our exports; and 

(d) if so  the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI CHINTA 
MOHAN): (a) to (d) The extent 
of increase, if any, in the prices "of 
imported chemicals and fertilizers 
consequent on devaluation of the 
rupee and its impact on the domestic 
manufacturer's prices would depend 
on the tariff and other related fac- 
tors concerning imports. 

Points of Objections to Prasar 
Bharati Bill 

363, SHR CHIMANBHAI MEHTA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government are going 
to implement the Prasar Bharati Act 
for Doordarshan autonomy; 

(b) if not, what are the points of 
objections; and 

(c) if so, by when implementation 
would be done? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUM. GIRIJA 
VYAS): (a) to (c) The Government 
is committed to set up Prasar Bharati 
and also to introduce competition in 
the electronic media. However, the 
possibility of bringing out suitable 
amendments in the Act particularly 
in the context of introducing compe- 
tition in the electronic media cannot 
be  ruled out. 

  I    Inclusion of Land Reforms Laws    in 
the Ninth Schedule of the 

Constitution 

364. SHRI CHATURANAN MISH- 
RA: Will the PRIME MINISTER be 
pleased  to  state: 

(a) whether it is a fact that all 
the State Land Reforms Laws have 
been incluedd in the Ninth Schedule 
of the Constitution making it easy to 
dispose of all the litigations against 
the implementation of Land Reforms 
Laws; and 

(b) if so, what steps are being 
taken to enforce new provisions and 
clear all the litigations pending in 
the  Courts? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RURAL DEVE- 
LOPMENT (SHRI G. VENKAT 
SWAMY): (a) and (b) Land being 
a State subject, land reforms laws 
are enacted by State Governments 
from time to time. As and when the 
proposals for their inclusion in the 
Ninth Schedule are received from the 
States, these are examined On merit 
and included in the Ninth Schedule in 
consultation with the Ministry of 
Law and Justice. So far 222 land 
reform laws have been placed in the 
Ninth Schedule to reduce litigation. 

It is the responsibility of the State 
Governments to take steps to enforce 
the provisions of their laws. Though 
inclusion of the laws in the Ninth 
Schedule does reduce the volume and 
scope of litigation it does not, how- 
ever, completely eliminate the ele- 
ment of litigation. 

Price Control through Expansion    of 
Public Distribution System 

365. SHRI CHATURANAN MISH- 
RA: Will the PRIME MINISTER be 
pleased to  state: 

(a)   whether it is a fact that    the 
extension   and  expansion    of    public 
distribution system  is  a vital  factor 
in     controlling    the     price rise    of 
j    essential commodities; 
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(b) if so, whether Governmaat are 
considering any proposal for expan- 
ding and strengthening of public 
distribution system particularly in 
rural areas; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN 
AHMED): (a) The Public Distribu- 
tion System (PDS) plays an import- 
ant role in sobering the rise in prices 
of commodities  issued through  it. 

(b) and (c) Strengthening and 
streamlining of the PDS is a conti- 
nual process. The Central Govern- 
ment has advised the State Govern- 
ments/UT Administrations, among 
other things, to open new PDS out- 
lets in uncovered and undercovered 
areas, increase the commodity cov- 
erage by adding, on their own, ad- 
ditional items of mass consumption, 
and to provide ration cards to all 
families, both in rural and urban 
areas. 

Land Reforms laws 

366. SHRI N. E. BALARAM: Will 
the PRIME MINISTER be pleased to 
state: 

(a) what  are    State-wise    detail 
of  the  surplus  land declared,    taken 
possession of and distributed to land-      t 
less labourers upto date; 

(b) whether Government have any 
proposal  to  complete  the  implemen 
tation  of land Reforms Laws within       
any specific period; and 

(c) if so, the details thereof? 

THE MINISTER OF STA1E IN 
THE MINISTRY OF RURAL DEVE- 
LOPMENT (SHRI G. VENKAT 
SWAMY); (a) A statement show- 
ing area declared surplus, taken 
possession of and distributed is en- 
closed. (See below). 

(b) and (c) Implementation of land 
reforms laws is primarily the res- 
ponsibility of the States/UTs, who 
are constantly advised to complete 
the same without delay. No defiinite 
time schedule in this regard can be 
indicated. 

 

 
 
 


